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Factual Report in the matter of Rajendra Tiwari V/s Union of India 

&Ors (0A No. 53/2023) as per the directions of Hon'ble NGT, 

Central Zone Bench, Bhopal 

Background 

/38 

In a case filed by applicant Sh. Rajendra Tiwari against Union of India &Ors in 

Hon'ble National Green Tribunal Central Zone Bench Bhopal, the respondent 

Sh. Rajendra Tiwari has raised the issue that Nagar Nigam Heritage Jaipu 

invited tenders for holding night market vide advertisement dated 19.05.2022 

without specifying the area where the said night market was to be held. Later 

on, the contract has been awarded to M/s SSPARK Managing Services, Jaipur 

and night market is being held at the sail of Jal Mahal Lake which is part of 

Nahargarh Wildlife Sanctuary and Eco-Sensitive Zone notified under the 

provisions of Wildlife (Protection) Act, 1972. In the course of holding night 

market, untreated effluent is being discharged in Jal Mahal Lake polluting its 

water. Noise and air pollution is also being caused by the operators. No 

consent has been obtained under Water (Prevention and Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act 1981. The case has 

been admitted as OA 53/2023. 

Order 

Hon'ble NGT Central Zone Bench in its order dated 20.07.2023 has directed: 

"4. Before taking any further action in the matter we find it appropriate 

to obtain a factual report, for the purpose whereof, we constitute a Joint 
Committee comprising Principal Chief Conservation of Forest, Rajasthan; 
Rajosthan State Pollution Control Board and Collector, Jaipur. The said 
Committee shall submit report after visiting the site and collecting 
relevant information, within one month." 

PCCF Rajasthan vide his letter No. 5227-31 dated 10.08.2023 nominated 
CWLW Rajasthan to submit a factual report as directed by Hon'ble NGT. 
The undersigned visited the site alongwith Member Secretary, Rajasthan 
State Pollution Control Board on 10.08.2023. 
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Field Visit 
The following persSons visited the site on 10.08.2023 in connection with 
this case: 

(0) 

(ii) 

Following officers were also present during the visit: 

(iv) 
(i:) Sh. Sangram Singh Katiyar, DCF Wildlife, Zoo, Jaipur 

(v) 

Sh Arindam Tomar Principal Chief Conservator of Forest (Wild Life) 
and Chief Wildlife Warden Rajasthan, Jaipur. (Representative of 
PCCF, Rajasthan) 
Sh.Vijai N., Member Secretary, Rajasthan State Pollution Control 
Board, Jaipur 

(i) 

/32 

(vi) Sh. Ashish Garg, Executive Engineer, Nagar Nigam Jaipur(Heritage) 
(vi) Sh. Ravindra Pratap Singh, Girdawar and Sh. Sachin Sharma, 

Patwari Amer (Representative of District Collector) 

Observations 

Sh. Vijay Sharma, Regional Officer, Jaipur (North) Rajasthan State 
Pollution Control Board, Jaipur 
Sh.Gajnafar Ali Zaidi ACF Nahargarh Wildlife Sanctuary 

During field visit and on perusal of records, it was observed that 

(ii) 

(iv) 

(0) The location where night market was previously operating is 
within the Eco Sensitive Zone of the Nahargarh Wildlife Sanctuary. 
As per the terms and .conditions decided by the Nagar Nigam, 
various activities related to shopping, music, entertainment, food 
and food products etc. werebeing carried out during the night 
market. 

That operation of the night market has been suspended by the 
Nagar Nigam since 24.07.2023 and presently night market is not 
being organized. 
Representative of Nagar Nigam informed that solid waste 
generated during the night market was collected by Nagar Nigam 
on daily basis and disposed on disposal sites for municipal solid 
wastes. And no waste water was generated because of night 
market. 
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Conclusion 

(0) 

(i) 

(i) 

(iv) 

() 

Night Market was being organized within the Eco Sensitive Zone of 

Nahargarh Wildlife Sanctuary without obtaining permission as per 

Master Plan of Eco Sensitive Zone and without consent of ESZ 

Monitoring Committee. 

Recommendation 

(ii) 

Presently holding of night market stands suspended w.e.f. 

24.07.2023 as per the notice dated 19.07.2023 of Nagar Nigam 

Jaipur (Heritage)(Annexure-1) 

(ii) 

Possibility of the air, water and noise pollution cannot be ruled 

out because of the night market, if adequate measures not taken. 

RO RSPCB has informed that no permission has been granted to 

Nagar Nigam (Heritage), Jaipur under Water Act, 1974 or Air Act, 

1981 for organizing night market. 

() 
Enclosures 

(ii) 

In future any night market should be organized after taking 

appropriate permissions and as per Master Plan of Eco Sensitive 

Zone and with consent of ESZ Monitoring Committee as per ESZ 

Notification dated 08.03.2019 clause 4(B)33. 

\ 

In case night market is organized in future, Nagar Nigam shall 

ensure no generation or discharge of waste water. Besides, 

disposal of Municipal Solid Waste generated from the night 

market activity shall also be disposed as per rules by the Nagar 

Nigam. 
Ambient Air Quality and Noise levels be monitored by Rajasthan 

State Pollution Control Board. 

Copy of order/letter of Nagar Nigam dated 07.11.2022 for holding 

the night market and dated 19.07.2023 for suspending the night 
market w.e.f. 24.07.2023.(Annexure-1) 

Copy of ESZ Notification dated 08.03.2019 for Nahargarh Wildlife 

Sanctuary. (Annexure-2) 

(Vijai N.) 
MS, RSPCB, Jaipur 

(Arindam Tor 
PCCF (WL), Jaipur 
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7. qufqT (0TYT ) ayH, 1986 f eTT 19 3eft qufaT T fRHrY0 I T0RT | 

HEGuf faqti 8. 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 8th March, 2019 

AnneA - 2 

17 

S.O.1220(E).-WHEREAS, a draft notification was re-notified and published in the Gazette 

of India, Extraordinary, vide notification of the Government of India in the Ministry of Environment, 

Forest and Climate Change number S.O. 2995 (E), dated the 11" September, 2017, inviting 

objecions and suggestions from all persons likely to be affected thereby within the period of sixty 

days from the date on which copies of the Gazette containing the said notification were made 

available to the public; 
AND WHEREAS, copies of the Gazette containing the said draft notification were made 

available to the public on the 12" September, 2017: 
AND WHEREAS, no objections and suggestions were received from persons and 

stakeholders in response to the draft notification; 
AND WHEREAS, Nahargarh Wildlife Sanctuary is lying between latitudes 265615.08"N & 

26575.81"N and longitudes 7548'55.70"E & 75°4654.65"E. The Sanctuary was notified vide 
Government of Rajasthan notification No. F11 (39) Revenue/8/80 of dated the 22d September, 
1980. The sanctuary is situated in the Aravali ranges at Amber hills, Jaipur district of Rajasthan and 
is spread over an area of 52.40 square kilometers; 

AND WHEREAS, the Sanctuary has "Tropical Dry Deciduous Forest" and "Tropical Thorn 
Forest as per classification oftChampion and Seth. The forest is spread over the area on various 
geological and soil formations over the hilly terrain of Aravallis and hence varies in composition; 

AND WHEREAS, the Wildlite Sanctuary has a variety of habitats for diversified flora and 
major flora of this sanctuary includes salar (Boswellia serrata), gurjan (Linnaea gradis), tendu 
(Dispyros melanoxylon), karaya (Slerculia urens), gugal (Commiphora muku), amaltas (Cassia 
fistula), awanla (Embellica officinalis), binnas (Hesparathusa ranulata), um (Seccopetalum 
tormentosa), goya khir (Dishrostachya cineria), sainja (Maringa pterygosperma), dhak (Butea 
monosperma), rahan (Soydmida febriguga), mokha (Scherebra swetenoides), rohini (Mallatus 
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philnensis), ber (Zizhus jujuba), jamun (Syzyguim cumin), gular (Ficus glomerata), kadam 
(Mitragvna vnvtolia), bahira ( Torminalia bellerica), dhaora (Anogeissus latilolia), kahjur (Phoenix 
svestris), hingot (Balanites aegyptica), khalr (Acacia catechu), sevan (Gmelia arborea), arjun 
(Terminalia aFun), neom (Azadirachta incica), poepal (Ficus religiosa), bargad (Ficus benghalensis), shitham (Dalbergia sissoo), bijasal (Pterocarpus marsupium), kakon (Flacourita 
indioa, kharini (Vightia tincioria), dudhi (wrighia tomentosa). jhinha (Bauhinia recemosa). 
casaena (Casaena tomentosa), barn (Creataeva relegiosa), bel (Aegle marmelose), ronj (Acacia 
marmelse), lisora (Cordia myxa), churel (Holoptelia intergrifoila), aam (Mangifera andica), imli 
(Tamarindus indica), kaith (Limonia acidissima), siris (Albizzia lebbel), semal (Bombaz ceriba), 
celastrus (Clegstrus paniculates), etc. 

(P'ART II-SPc, 311)) 

AND WHEREAS, the Sanctuary has varlety of habltats for diversified fauna. Fish species 
recorded from of this Sanctuary includes catal (Catla catla), greyel (Channa marulius), lanchi 
(Walsgo attu), mahseer (Tor tor), mirgal (Cirrhinus mrigala), roho (Labeo rohita), savank (Channa 
pundatus), seenghari (Mystus seenghala). Apart from fishes, the common Indian toad (Bufo 
melanastictus), common frog (Rana tigerina), banded krait (Bugorus fasciatus), cobra (Naja naja), 
common krait (Bungarus caeruleus), fresh water swamp crocodile (Crocodylus palustris), Indian 
python (ython molurus), north Indian lap shelled lurtle (Lissemys punctata punctata), rat snake 
(Ptyas muoasus), leopard (Panthera pardus), etc. the main fauna of the sanctuary; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and 
boundanes of Nahargarh Wildlife Sanctuary which are specfied in paragraph 1 as Eco-Sensitive 
Zone from ecological, environmental and biodiversity point of view and to prohibit industries or class 
of industries and their operations and processes in the said Eco-Sensitive Zone; 

NOW, THEREFORE, 0n exercise of the powers conferred by sub-section (1) and clauses (v) 
and (xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 
1986 (29 of 1986) (hereafter in this notification referred to as the Environment Act) read with sub 
nule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby 
notifies an area to an extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife 
Sanctuary, in Jaipur district of Rajasthan as Eco-Sensitive Zone (hereafter in this notification 

referred to as the Eco-Sensitive Zone) details of which are as under, namely: 
1. Extent and boundaries of Eco-Sensitive Zone.- (1) The Eco-Sensitive Zone shall be to an 

extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife Sanctuary and 
the area of the Eco-Sensitive Zone is 79.356 square kilometres. Zero extent is towards the 
sides with heavy urbanization. 
(2) The boundary description of Nahargarh Wildlife Sanctuary and its Eco-Sensitive Zone is 

appended in Annexure-l. 
(3) The maps of the Nahargarh Wildite Sanctuary demarcating Eco-Sensitive Zone along with 

boundary details and latitudes and longitudes are appended as Annexure-llA, and 
Annexure-llB. 

(4) List of geo-coordinates of the boundary of Nahargarh Wildlife Sanctuary and Eco-Sensitive 
Zone are given in table A and B of Annexure-li. 

(5) The lists of village faling in the Sanctuary and proposed Eco-Sensitive Zone along with their 
geo co-ordinates at prominent points are appended as Annexure-lV. 

State. 

2. Zonal Master Plan for Eco-Sensitive Zone.- (1) The State Government shall, for the purposes 
of the Eco-Sensitive Zone prepare a Zonal Master Plan within a period of two years from the 
date of publication of this notification in the Official Gazette, In consultation with local people and 
adhering to the stipulations given in this nolilication for approval of the Compstent authority of 

(2) The Zonal Master Plan for the Eco-Sensitive Zone shall be prepared by the State 
Government in such manner as is specified in thls notiflcation and also in consonance with 
the relevant Central and State laws and the guldelines issued by the Central Government, if 
any. 
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ed und
er this 

su
b-

pa
rag

rap
h. 

Pro
vid

ed
 

also
 

that
 the 

co
rre

cti
on

 of
 

erro
r 

sha
ll not 

inc
lud

e 

cha
ng

e of
 

land
 use in

 
any cas
e 

exc
ept

 as
 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

Fo
res

t and 

Cli
ma

te 

Ch
ang

e: 

eac
h 

cas
e and the 

co
re

ct
io

n of
 

said
 

err
or sha
ll be

 

int
im

ate
d to

 
the 

Ce
ntr

al 

G
ov

er
nm

en
t in

 
the 

Co
rre

cte
d by

 
the 

Sta
te 

Go
ve

rn
m

en
t, afte
r 

ob
tai

nin
g the 

vie
ws 

of
 

of
 

200
7):

 
Sc

he
du

led
 

Tri
bes

 and 

Oth
er 

Tr
ad

itio
na

l 

Fo
res

t 

Dw
ell

ers
 

(R
ec

og
nit

ion
 of

 
Fo

res
t 

Rig
hts

) Act,
 

200
6 (2

 the 

pro
vis

ion
s of

 
art

icl
e 244 

of
 

the 
Co

ns
titu

tlo
n or

 
the law lor the time

 

bei
ng 

in
 

for
ce,

 

inc
lud

ing
 the 

Pla
nn

ing
 Act and 

oth
er rule
s and 

reg
ula

tio
ns

 of
 

the 

Sta
te 

Go
ve

rnm
en

t and 

wit
hou

t 

co
mp

lia
nc

e o!
 

de
ve

lop
me

nt 

act
ivi

ties
 

wit
hou

t the prio
r 

app
rov

al of
 

the 
com

pet
ent

 

aut
ho

rity
 

und
er 

(vi) 
(v) 

rai
nw

ate
r 

ha
rve

sli
ng

; and 

am
en

itie
s 

su
pp

ort
ing

 

ec
o-l

ou
ris

m 

inc
lud

ing
 

hom
e 

slay
: 

(V) 
(ii) 

sma
ll 

sca
le 

ind
ust

rie
s not 

cau
sin

g 

po
llu

tio
n; 

(ü) 
co

ns
tru

cti
on

 and 

ren
ov

ali
on

 of
 

In
fra

str
uc

lu
re

 and clv
ic 

am
en

itie
s; 

20
 

TIIB
 

GA
ZE

TT
E O

F 
IND

IA 

: 
EX

TR
AO

RD
IN

AR
Y 

[PA
RT 

II�S
ec.

 3(i
)) 

D\C
KI

\W
 20

 
SU

RA
Te

nC
al 

le
te

| doe 

wit
hin

 

one 

kil
om

etr
e from

 

form
 a 

co
mp

on
en

t of
 

the 
Zon

al 

Ma
ste

r 

Pla
n. 

Na
tur

al 

wa
ter 

bo
die

s.-
Th

e 

ca
tch

me
nt 

are
as of

 
all 

na
tur

al 

spr
ing

s 

sha
ll be

 
ide

nti
fie

d and 

pla
ns for 

the
ir 

co
ns

er
va

tio
n and 

rej
uv

en
ati

on
 

sha
ll be

 
in

co
rp

or
ate

d in
 

the 

Zo
nal

 

Ma
ste

r Plan
 

M
on

ito
rin

g 

Co
m

m
itt

ee
, 

onc
e in

 

Pro
vid

ed
 

also
 that any erro

r 

ap
pe

ari
ng

 in
 

the land
 

rec
ord

s 
wit

hin
 the 

Ec
o-

Se
ns

itiv
e 

Zon
e sha
ll be

 

Re
gio

nal
 

Tow
n 

Pro
vid

ed
 

fur
the

r that
 no

 
use of

 
trib

al land
 

sha
ll be

 

pe
rm

itte
d for 

co
mm

erc
ial

 and 

ind
ust

ria
l 

pro
mo

ted
 

acl
ivi

tie
s 

giv
en 

und
er 

pa
rag

rap
h 4

: 

col
tag

o 

ind
ust

rio
s 

inc
lud

ing
 

vill
ago

 

ind
ust

rie
s; 

co
nv

en
len

ce
 

slo
res

 and loca
l 

11



tirn
e. 

no
tif

ica
tio

n 

num
ber

 

G.S
.R,

 

317
(E)

, 

dat
ed the 29" 

Ma
rch

, 

201
6, as

 
am

end
ed from

 

time
 to

 

Go
ve

rnr
ne

nt 

of
 

Ind
ia in

 
the 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

Fo
res

t and 

Cli
ma

te 

Ch
ang

e vide
 

the 

Co
nst

ruc
tio

n and 

De
mo

liti
on 

Wa
sle 

Ma
nag

em
ent

 

Ru
les,

 

201
6 

pub
lish

ed by
 

the Wa
ste 

Ma
na

ge
me

nt 

in
 

the 
Ec

o-S
en

slt
ive

 

Zon
e 

sha
ll be

 
car

ried
 out as

 
per the 

pro
vis

ion
s 

(12
) 

Co
ns

tru
cti

on
 and 

de
m

oli
tio

n 

wa
ste

 

m
an

ag
em

en
t.- The 

co
ns

tru
cti

on
 and 

de
mo

liti
on

 

from
 

tim
e to

 
tim

e. 

Ch
ang

e vide
 

no
tifi

cat
ion

 

num
ber

 

G.S
.R.

 

340
(E)

, 

dat
ed the 18" 

Ma
rch

, 

201
6, as

 
am

end
ed 

pu
bli

sh
ed

 by
 

the 
Go

ve
rn

me
nt 

of
 

Ind
ia in

 
the 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

Fo
res

t and 

Cli
ma

te 

sha
ll be

 
car

rie
d out as

 
per the 

pro
vis

ion
s of

 
the 

Pla
stic

 

Wa
ste 

M
an

ag
em

en
t 

Ru
les

, 

201
6, 

(11)
 

Pl
as

tic
 

wa
ste

 

m
an

ag
em

en
t.- The 

pla
stic

 

wa
ste 

ma
na

ge
me

nt 

in
 

the 

Ec
o-

Se
ns

itiv
e 

Zon
e 

Ec
o-

Se
ns

iti
ve

 
Zo

ne.
 

the 
exi

stin
g 

rule
s and 

reg
ula

tio
ns usin

g 

ide
nti

fie
d 

tec
hn

olo
gie

s may be
 

allo
we

d 

wit
hin

 the 

(b) Saf
e and 

En
vir

on
me

nta
lly

 

Sou
nd 

M
an

ag
em

en
t of

 
Bio

-M
edi

cal
 

W
ast

es 

in
 

con
for

mi
ty with

 

no
tfic

ati
on

 

num
ber

 

G.S
.R.

 343 (E),
 

dat
ed the 28" 

Ma
rch

, 

201
6. 

Go
ve

rnm
en

t of
 

Ind
ia in

 
the 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

For
est

 and 

Cli
ma

te 

Ch
ang

e vide
' 

ac
co

rda
nc

e with
 the 

Bio
-M

edi
cal

 

Wa
ste 

M
an

ag
em

en
t, 

Ru
les,

 

201
6 

pu
bli

she
d by

 
the 

(a) The 

Bi
o-M

ed
ica

l 

Wa
ste 

dis
po

sal
 in

 
the 

Ec
o-S

en
sit

ive
 

Zon
e 

sha
ll be

 
car

ied
 out in

 (10)
 

Bi
o-

M
ed

ica
l 

W
ast

e.- Bio 
Me

dic
al 

Wa
ste 

M
an

ag
em

en
t 

sha
ll be

 
as

 
und

er. 

Ec
o-

Se
ns

iti
ve

 
Zo

ne
. 

the 
exi

stin
g 

rule
s and 

reg
ula

tio
ns usin

g 

ide
nti

fie
d 

tec
hn

olo
gie

s may be
 

allo
we

d 

wit
hin

 

(b) 
Safe

 and 
En

vir
on

me
nta

lly
 

Sou
nd 

M
an

ag
em

en
t 

(ES
M) 

of
 

Sol
id Se

ns
iti

ve
 

Zo
ne.

 
be

 
dis

po
sed

 in
 

an
 

en
vir

on
me

nta
l 

ac
ce

pta
ble

 

ma
nne

r at
 

site
 

ide
nti

fie
d 

ou
tsid

e the Eco 

no
tifi

cat
ion

 

num
ber

 

S.0
. 

1357
 

(E),
 

dat
ed the 8"

 
Apr

il, 

201
6; the 

ino
rga

nic
 

ma
ter

ial may 

Go
ve

rnm
en

t of
 

Ind
ia in

 
the 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

Fo
res

t and 

Cli
ma

te 

Ch
ang

e vide
 

(9) 

Sol
id 

wa
ste

s. 

Di
sp

os
al and 

M
an

ag
em

en
t of

 

sti
pu

lat
ed

 by
 

Sta
te 

Go
ve

rnm
en

t 

wh
ich

ev
er 

is
 

mor
e 

str
ing

en
t. 

Po
llu

tan
ts 

co
ve

red
 

un
de

r the 

En
vi

ro
nm

en
t Act and the 

rul
es 

ma
de 

th
er

eu
nd

er
 or

 
sta

nd
ar

ds
 

2c
co

rd
an

ce
 

Act,
 

198
1 (14 of

 
198

1) and the 
rul

es 

mad
e 

the
reu

nd
er.

 car
rie

d out in
 

ac
co

rda
nc

e with
 the 

pro
vis

ion
s of

 
the Air 

(Pr
ev

en
tio

n and 

Co
ntro

l of
 

Po
llu

tio
n) 

(7) Air 
po

llu
tlo

n.-

Pr
ev

en
tio

n and 

con
tro

l of
 

air 
po

llu
tio

n in
 

the 

Ec
o-

Se
ns

itiv
e 

Zon
e 

sha
ll be

 un
de

r the 

En
vi

ro
nn

ien
t Act
. 

be
 

com
pli

ed with
 the 

pro
vis

ion
s of

 
the 

Noi
se 

Po
llut

ion
 

(A
egu

lati
on

 and 

Co
ntr

ol)
 

Ru
les,

 

200
0 

(6) 

No
ise

 

po
llu

tio
n. 

-
Pr

ev
en

tio
n and 

con
tro

l of
 

noi
se 

po
llu

tio
n in

 
the 

Ec
o-S

en
sit

ive
 

Zon
e 

sha
ll 

Ma
ste

r Plan
, a

nd 

he
nla

ge
 

co
ns

erv
ali

on
 

plan
 lor 

the
ir 

co
ns

erv
atl

on
 

dra
wn

 up
 

lor 
the

ir 

pr
es

er
va

tio
n and 

co
ns

erv
ali

on
 as

 a 
part

 of
 

the 
Zo

nal
 

Ma
ste

r 

Pla
n. po

int
s, 

wa
lks

, 

rid
es,

 

clit
fs, olc. sha
ll bo

 
ido

nti
flo

d and 

a 
her

itag
e 

co
ns

erv
ati

on
 

plan
 

sha
ll be

 the 

gen
e poo
l 

res
erv

e 

are
as,

 

rock
 

lor
ma

llo
ns

, 

wa
ler

lal
ls,

 

sp
rin

gs
, 

go
rge

s, 

gro
ves

, 

cav
es,

 

(4) 

Na
tur

al 

he
rita

go
.- All 

sile
s ol

 
val

uab
le 

nal
ura

l 

her
ltag

e in
 

the 
Ec

o-S
en

sit
ive

 

Zon
e, 

such
 as

 
21

 

wa
ste

s in
 

con
for

mi
ty with

 

in
 

ac
co

rda
nc

e with
 the 

Sol
id 

Wa
ste 

M
an

ag
em

en
t 

Ru
les

, 

201
6, 

pu
bli

she
d by

 
the 

(a) The soli
d 

wa
ste 

dis
po

sal
 and 

ma
na

ge
me

nt 

in
 

the 
Ec

o-
Se

ns
itiv

e 

Zon
e 

sha
ll be

 
car

rie
d out 

soli
d 

wa
ste

s 

sha
ll be

 
as

 
un

der
: 

with
 the 

pro
vis

ion
s of

 
the 

Ge
ne

ral
 

Sta
nd

ard
s for 

Di
sc

ha
rg

e of
 

En
vir

on
m

en
tal

 

(8) 

Di
sc

ha
rg

e of
 

ef
flu

en
ts.

-

Di
sch

arg
e of

 
tre

ate
d 

eff
lue

nt in
 

Ec
o-

Se
ns

itiv
e 

Zon
e 

sha
ll be

 
in

 

sha
ll be

 
pre

pa
red

 as
 

part
 of

 
the 

Zon
al 

arc
hit

ec
tur

al,
 

ae
sth

eti
c, and 

cul
tur

al 

sig
nif

ica
nc

o sha
ll be

 
ide

nti
fie

d in
 

the 
Ec

o-S
en

sit
ive

 

Zon
e 

(5) 

Na
n-m

ad
e 

he
ril

ag
e 

slt
es

.-

Bu
ild

ing
s, 

str
uc

tur
es

, 

art
efa

cts
, 

are
as and 

pre
cin

cts
 of

 
his

tor
ica

l, 

12



(b) The 

min
ing

 

op
era

tio
ns

 

sha
ll be

 

car
rie

d out in
 

Goa 

Fo
un

da
llo

n Vs. UOl In
 

W.
P.(

C) 

No
.43

5 of
 

201
2. 

Go
da

va
rm

an
 

Th
iru

mu
lpa

d Vs. UOI in
 

W.
P.(

C) 

No
.20

2 of
 

199
5 and 

dal
ed the 21

 
Ap

ril, 201
4 In

 
the 

ma
lter

 of
 

ac
co

rd
an

ce
 

with
 the 

ord
er of

 
the 

Ho
n'b

le 

Su
pre

me
 

Co
urt dal
ed the 

4 
Au

gus
t, 

200
6 in

 
the 

ma
tter

 of
 

T.N
. 

1 

qu
arr

yin
g and 

cru
shi

ng
 

uni
ts. 

Co
mm

erc
ial

 
mi

nin
g, ston
e (a) 

for 
hou

sin
g and for 

oth
er 

act
lvi

tie
s; 

All new and 

exi
stin

g 

min
ing

 

(mi
nor

 and 

ma
jor 

ho
use

s and for 
ma

nu
fac

tur
e of

 
cou

ntr
y tlle
s or

 
bri

cks
 

inc
lud

ing
 

dig
gin

g of
 

ear
th for 

co
nst

ruc
tio

n or
 

rep
alr of

 the 

do
me

sti
c 

nee
ds 

of
 

bon
a fide

 

loc
al 

res
ide

nts
 

pro
hib

lte
d with

 

im
me

dia
te 

eff
ect

 

exc
ept

 for 
me

etin
g 

mi
ne

ral
s),

 

sto
ne 

qu
arr

yin
g and 

cru
shi

ng
 

uni
ts are 

A
. 

Pr
oh

lb
lte

d 
A

ct
lv

itl
es

 

(1) 
S.

 
No. 

(2) Ac
tiv

ity
 

(3) 

De
sc

rip
tlo

n 

TA
BL

E ma
nne

r 

sp
ec

ifie
d in

 
the 

Tab
le 

bel
ow

, 

nam
ely

: 

(P
ro

tec
tio

n)
 Act 

197
2, (53 of

 
197

2),
 

and 

am
en

dm
en

ts 

mad
e 

the
ret

o and be
 

reg
ula

ted
 in

 
the 

(C
on

se
rv

ati
on

) Act,
 

198
0 (69 of

 
198

0), the 

Ind
ian

 

For
est

 

Act,
 

192
7 (16 of

 
192

7), the 
Wi

ldll
fe Im

pac
t 

As
se

ssm
en

t 

No
tifi

ca
tio

n, 200
6 and oth

er 

ap
pli

cab
le law

s 

inc
lud

ing
 the 

Fo
res

t 

rule
s 

mad
e 

the
re 

und
er 

inc
lud

ing
 the 

Co
ast

al 

Re
gu

lati
on

 

Zon
e, 2011

 and the 
En

vir
on

me
nta

l 

de
gre

e o
f 

ero
sio

n. 
(b) 

Co
ns

tru
cti

on
 

sha
ll not be

 
pe

rm
itte

d on
 

exi
stin

g 

stee
p hill 

slo
pes

 or
 

slo
pes

 

with
 a 

high
 

pe
rm

itte
d; 

(a) The 

Zo
nal

 

Ma
ste

r 

Pla
n 

sha
ll 

ind
ica

te 

are
as on

 
hill 

slo
pe

s 

wh
ere

 no
 

co
ns

tru
cti

on
 

sha
ll be

 

(17)
 

Pr
ol

ec
tio

n of
 

hll 
slo

pe
s.- The 

pro
tec

tio
n of

 
hill po
llu

tin
g 

cot
tag

e 

ind
us

tri
es

 

sha
ll be

 
pro

mo
ted

. 

in
 

Fe
bru

ary
, 

201
6, 

un
les

s so
 

sp
ec

ifi
ed

 in
 

this 

no
tif

ica
tio

n, and 

in
 

ad
dit

ion
, the non 

da
ss

iti
ca

tio
n of

 
In

du
str

ies
 in

 
the 

gu
ide

lin
es 

iss
ued

 by
 

the 
Ce

ntr
al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 

()
 

Onl
y 

no
n-

po
llu

tin
g 

ind
us

tri
es

 

sha
ll be

 

allo
we

d 

wit
hin

 

Ec
o-

Se
ns

iti
ve

 

Zon
e as

 
per the 

new 

po
llu

tin
g 

ind
us

trie
s 

sha
ll be

 
pe

rm
itte

d to
 

be
 

set up
 

wit
hin

 the 
Ec

o-S
en

sit
ive

 

Zon
e. 

(16)
 

In
du

str
ial

 

un
its

,- (0) O
n or
 

afte
r the 

pu
bli

ca
tio

n of
 

this
 

no
lifi

ca
tio

n in
 

the 
Of

icia
l 

Ga
ze

tte
, no

 

with
 

ap
pli

ca
ble

 

lavw
S and 

elf
ort

s 

sha
ll be

 
mad

e for use of
 

cle
an

er 

fue
ls. 

(14)
 

Ve
hic

ula
r 

tra
lfi

c.- The 

ve
hic

ula
r 

mo
ve

me
nt 

ol
 

traf
fic 

sha
ll be

 
reg

ula
led

 in
 a 

hab
ilat

 

frie
nd

ly 

(15)
 

Ve
hic

ula
r 

po
llu

tio
n.-

Pro
ve

nti
on

 and 

con
tro

l of
 

ve
hlc

ula
r 

po
llu

tlo
n 

sha
ll be

 
inc

om
pli

an
ce

 ve
hic

ula
r 

mo
vem

ent
 

und
er tho 

rel
eva

nt Acl
s and the 

rule
s and 

reg
ula

tio
ns

 

mad
e 

the
reu

nd
er.

 Au
tho

rity
 in

 
the 

Sta
te 

Go
ve

rnm
en

t, the 

Mo
nit

ori
ng

 

Co
mm

itte
e 

sha
ll 

mo
nito

r 

co
mp

lia
nc

e of
 and 

l 
suc

h tìme
 as

 
the 

Zon
al 

Ma
ste

r 

plan
 Is

 
pre

pa
red

 and 

ap
pro

ve
d by

 
the 

Co
mp

ete
nt ma

nn
er and 

spe
cit

ic 

pro
vis

ion
s in

 
this

 

reg
ard

 

sha
ll be

 
inc

orp
ora

ted
 in

 
the 

Zon
al 

Ma
ster

 

Plan
 

tim
e, 

(13)
 

E-
wa

ste
.- The 

e 
wa

sle
 

m
an

ag
em

en
t In

 
the 

Ec
o-

Se
ns

ltiv
e 

Zon
e 

sha
ll be

 
car

rie
d out as

 
per Ihe 

pro
vis

ion
s ol

 
tho 

E-W
ast

o 

M
an

ag
om

en
t 

Ru
los

, 

201
6, 

pu
bls

he
d by

 
tho 

Go
ve

rnm
en

t ol
 

Ind
ia in

 
the 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

Fo
ras

t and 

Cli
ma

to 

Ch
an

ge
, as

 
am

en
de

d from
 

time
 to

 

[PA
RT

 
I-S

ec
. 

3(|
i)] 

TII
E 

GA
ZE

TI
B O

F 

IN
DI

A 

: 
EX

TR
AO

RD
IN

AR
Y 

the 
Ec

o-
Se

ns
iti

ve
 

Zon
e 

sha
ll be

 
go

ve
rne

d by
 

the 
pro

vis
ion

s of
 

the 

En
vir

on
me

nt Act and the 

4.
 

List
 of

 
ac

tiv
itie

s 

pr
oh

ibi
ted

 or
 

to
 

be
 

reg
uia

ted
 

wit
hin

 

Ec
o-

Se
ns

iti
ve

 

Zo
ne.

- All 
act

ivi
tie

s in
 

slo
pes

 

sha
ll be

 
as

 
und

er: 

13



of
 

the 

loc
al 

res
lde

nts
. 

3 as
 

per 
bui

ldin
g 

by
e-l

aw
s to

 
mee

t the 
res

ide
nti

al 

nee
ds 

the 
ac

tiv
itie

s 

me
nti

on
ed

 in
 

13
 

ne
ar

er
: Co
ns

tru
cti

on
 

act
ivi

tie
s. 

Zon
e, 

wh
ich

eve
r 

the 
pro

tec
ted

 

area
 or

 
up

 
to

 
ext

ent
 of

 
the 

Ec
o-S

en
sil

ive
 

per
mi

tted
 

with
in one 

the 
Tou

rism
 

Ma
ster

 

Plan
 and 

gu
ide

lin
es as

 
app

lic
abl

e. 

exp
ans

ion
 of

 
exi

stin
g 

act
ivit

ies
 

shal
l be

 
in

 
con

for
mit

y with
 }on

e 

wh
ich

eve
r is

 
nea

rer
, all new 

tou
ris

t 

act
ivi

tie
s or

 

the 

pro
tec

ted
 

area
 or

 
upto

 the 

ext
ent

 of
 

Ec
o-S

ens
itiv

e 

Pro
vid

ed that
, 

bey
ond

 one 

kilo
me

ter from
 the 

bou
nda

ry of
 

12. 

hot
els

 and 
res

ort
s. 

Com
mer

cial
 

esta
blis

hm
ent

 o
f 

tou
rism

 
act

ivi
tie

s: 
N

o 
neW 

com
me

rcia
l 

hot
els and 

res
ort

s sha
ll be

 
per

mit
ted

 

nea
rer

, 

exc
ept

 for 

sma
ll 

tem
por

ary
 

str
uc

tur
es for eco 

or
 

upto
 the 

ext
ent

 of
 

Eco
-Se

nsi
tive

 

Zon
e, 

wh
ich

eve
r is

 

with
in one 

kilo
me

ter 

of
 

the 

bou
nda

ry 

of
 

the 

pro
tec

ted
 area
 

B
. 

Re
gu

late
d 

Ac
tlv

ltie
s 

11. Use of
 

pla
stic

 

carr
y 

bag
s. 

app
lica

ble laws
. 

Pro
hibi

ted (exc
ept 

as
 

oth
erw

ise 

pro
vid

ed)
 as

 
per the 

10. 

Fis
hin

g. 

app
lica

ble laws
. 

Pro
hibi

ted (exc
ept 

as
 

othe
rwi

se 

pro
vid

ed)
 as

 
per the 

9.
 

New woo
d 

bas
ed 

ind
ustr

y. 

appl
icab

le laws. 
Proh

ibite
d 

(exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the 

Com
mer

cial use of
 

firew
ood

. 

app
licab

le laws. 
Proh

ibite
d 

(exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the 7.
 

Sett
ing 

up
 

of
 

brick
 

kilns
. 

appl
icab

le laws. Proh
ibite

d 

(exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the 6 

Sett
ing 

up
 

of
 

new saw mill
s. bod

ies 

or
 

land
 

area
. 

perm
itted

 

with
in the 

Eco-
Sens

itive
 Zon
e. New 

or
 

expa
nsio

n of
 

exX
istin

g saw mill
s shal

l not be
 

elflu
ents

 in
 

natu
ral wate

r 

appl
icab

le laws
. 5.
 

Dis
cha

rge
 

Use 
sub

slan
ces.

 prod
uctio

n 

proc
essin

g of
 

any 

haza
rdou

s 
untr

eate
d| 

Proh
ibite

d 

(exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the elec
tric 

proj
ect. 

Estab
lishm

ent 

of
 

major
 

hydro
-Proh

iblted
 (exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the 

or
 

appl
icab

le laws. 
Proh

iblte
d (exc
ept 

as
 

othe
rwis

e 

prov
ided

) as
 

per the 

appli
cable

 laws. 

Nois
o, otc.)

. 

perm
ltted:

 

pollu
tion (Wat

or, Air, Soil, 

indu
stries

 in
 

the 

Eco-S
ensiti

ve Zone shall
 not be

 

Setti
ng of

 

indu
stries

 

caus
ing| New 

Indu
stries

 and 

expa
nslon

 of
 

exlst
ing pollu

ting 

pollu
ting colta

ge 

indu
stries

 shall
 be

 
prom

oted.
 

spec
ified

 in
 

this 

notif
icatio

n and 
in

 

addi
tion 

the non 

Cont
rol Board

 in
 

Febr
uary,

 2016
, 

unle
ss 

other
wise 

Indus
tries 

in
 

the 
guide

lines issue
d by

 
the 

Cent
ral 

Pollu
tion 

withi
n 

Eco-S
ensiti

ve Zone
 as

 
per 

class
ificat

ion 

of
 

Prov
ided thal 

non-p
olluti

ng 

indu
strie

s shal
l be

 

allow
ed 

23
 

su
b-

pa
ra

gr
ap

h (1) 
of

 

pa
rag

rap
h 

un
de

rta
ke

 

co
ns

tru
cti

on
 in

 
the

ir land
 for 

the
ir use 

inc
lud

ing
 

Pro
vid

ed that
, 

loca
l 

peo
ple

 

sha
ll be

 

pe
rm

itte
d to

 kil
om

ete
r from

 the 

bo
un

dar
y of

 (a) New 
co

mm
erc

ial
 

co
nst

ruc
tio

n of
 

any kind
 

sha
ll not be

 

14



25. 

Sol
id 

wa
sle

 
m

an
ag

em
en

t. 

Re
gu

lat
ed as

 
per the 

ap
pli

ca
ble

 

law
s. pro

du
ce.

 
or

 

No
n-

Ti
m

be
r 

Co
lle

cti
on

 of
 

Fo
res

t 

pro
du

ce 

24. 

Fo
res

t 

Re
gul

ate
d as

 
per the 

ap
pli

ca
ble

 

law
s. 

23. 

in
du

str
ies

. Sm
all 

sca
le 

no
n-p

oll
uti

ng
 

|No
n 

by
 

the 
co

mp
ete

nt 

Au
tho

rity
. 

ma
ter

ial
s 

from
 the 

Ec
o-

Se
ns

itiv
e 

Zon
e 

sha
ll be

 
pe

rm
itte

d bas
ed 

ind
ust

ry 

pro
du

cin
g 

pro
du

cts
 

from
 

ind
ige

no
us

 

ind
ust

ry,
 

ag
ric

ult
ure

, 

flo
ric

ult
ure

, 

ho
rtic

ult
ure

. or
 

agro
 

201
6 and 

no
n-

ha
za

rd
ou

s, 

sm
all

-sc
ale

 

and 

ser
vic

e iss
ued

 by
 

the 
Ce

ntr
al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 in
 

Fe
bru

ary
, po
llu

tin
g 

ind
us

tri
es as

 
per 

cla
ssi

fic
ati

on
 of

 
ind

us
tri

es
 

22. 

ho
ard

ing
s. 

Co
mm

erc
ial

 

sign
 

bo
ard

s and 

21. 

wa
ter

 

bo
die

s or
 

lan
d 

are
a. wa

ter 

or
 

eff
lue

nts
 in

 
na

tur
al 

Di
sch

arg
e of

 
tre

ate
d 

wa
ste

 

Re
gu

late
d as

 
per the 

ap
pli

ca
ble

 

law
s. 

avo
ide

s to
 

ent
er into

 the 
wa

ter
 

bo
die

s and 

eff
ort

s 

sha
ll be

 

sha
ll be

 
reg

ula
ted

 as
 

per the 
ap

pli
cab

le law
s. 

The 

dis
ch

arg
e of

 
tre

ate
d 

wa
ste

 

wa
ter or

 
ef

fu
en

ts sha
ll be

 

Ot
he

rw
ise

 the 

dis
ch

arg
e of

 
tre

ate
d 

wa
ste

 

wa
ter

 or
 

eff
lue

nt 

mad
e for 

rec
yc

le and 

reu
se 

of
 

tre
ate

d 

wa
ste

 

wa
ter

. 

20. 
19. 

riv
er 

ba
nk

s. 
Int

rod
uct

ioD
n of

 
exo

tic 

spe
cie

s. 

Pro
tec

tio
n of

 
hill 

slo
pes

 and 

Re
gu

lat
ed

 as
 

per the 
ap

pli
ca

ble
 

law
s. 

Re
gu

lat
ed

 as
 

per the 
ap

pli
ca

ble
 

law
s. 

18. 

at
 

nig
ht. 

Mo
vem

ent
 of

 
ve

hic
ula

r 

tra
ffic

 

Re
gu

lat
ed

 for 
co

mm
erc

ial
 

pu
rpo

se 

und
er 

ap
pli

ca
ble

 

law
s. 

17. 

of
 

exi
stin

g 

C
on

str
uc

tio
n of

 
new

 

ro
ad

s. roa
ds 

Wi
den

ing
 and 

str
en

gth
en

ing
 

and Tak
ing

 

me
asu

res
 of

 
mi

tig
ati

on
 as

 
per the 

ap
pli

ca
ble

 

law
s, 

rule
s and 

reg
ula

tio
n and 

av
ail

ab
le 

gu
ide

lin
es.

 

16. 

in
fra

str
uc

tu
re

s. la
yin

g of
 

cab
les

 and 

oth
er 

co
mm

un
ica

tio
n 

tow
ers

 

and
| may be

 
pro

mo
ted

). Ere
ctio

n o
f 

15. 

Co
mm

erc
ial 

sur
fac

e and 

gro
und

 

wat
er. 

ex
tra

cti
on

 of
 

Re
gu

lat
ed as

 
per the 

ap
pli

cab
le law
s. 

Act and the 

rul
es 

ma
de 

th
er

eu
nd

er
. 

14. 

Fel
ling

 of
 

tree
s. 

Go
ve

rn
m

en
t. 

per
mi

ssi
on

 of
 

the 
Co

mp
ete

nt 

Au
tho

rity
 in

 
the 

Sta
te 

Go
ve

rn
me

nt 
or

 
rev

en
ue

 
Zo

nal
 

M
ast

er Pla
n. 

(b) 
Be

yon
d one 

kil
om

ete
r it 

sha
ll be

 
reg

ula
ted

 as
 

per the 

rule
s and 

reg
ula

tio
ns

, if
 

any
. 

pe
rm

lss
ion

 

from
 the 

co
mp

ete
nt 

aut
ho

rity
 as

 
per 

ap
pli

cab
le 

reg
ula

ted
 and kepl
 al

 
the 

mi
nim

um
, with
 the prio
r sma

ll 

sca
le 

Ind
ust

rie
s not 

24
 

TIIE
 

GA
ZE

TT
E O

F 
IND

IA 

: 
EX

TR
AO

RD
IN

AR
Y (PA
RT 

IIS
EC

. 3(i)
) 

ele
ctr

ica
l and 

Re
gu

late
d 

und
er 

ap
pli

cab
le laws

 

(un
de

rgr
ou

nd
 

cab
ling

 

with
 the 

pro
vis

ion
s of

 
the 

co
nc

ern
ed

 

Ce
ntr

al or
 

Sta
te 

(b) The 

fell
ing

 of
 

tree
s 

sha
ll be

 
reg

ula
ted

 in
 

ac
co

rda
nc

e 

or
 

pri
vat

e 

lan
ds 

wi
tho

ut prio
r 

(a) 
Th

ere
 

sha
ll be

 
no

 
fel

lin
g of

 
tree

s in
 

the 

for
est

 or
 

cau
sin

g 

po
llu

tio
n shl
l be

 

Pro
vid

od
 

lur
the

r that
 the 

co
ns

lru
cti

on
 

act
ivi

ty 

rel
ate

d to
 

15



mo
nit

ori
ng

 of
 

the 

pro
vis

ion
s of

 
this 

no
tifl

ca
tio

n 

und
er 

su
b-

se
cti

on
 (3) of

 
sec

tio
n 

3 of
 

the 

5.
 

M
on

lto
rin

g 

Co
mm

ltte
e for 

M
on

lto
rln

g the 

Ec
o-

Se
ns

ltl
ve

 

Zon
e 

No
tif

ica
tlo

n.- For 

eff
ec

tiv
e 

45. Use 

of
 

ec
o-

fri
en

dly
 

tra
ns

po
rt. Sh
all be

 
act

ive
ly 

pr
om

ote
d. 

44. 

He
rb

als
. 

Pl
an

tat
io

n of
 

H
or

tic
ul

tu
re

 and 

Sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

43. 
42. 

41. 

fo
res

ts/
 

hab
itat

. 
Re

sto
rat

ion
 of

 
de

gra
de

d lan
d/ 

Sha
ll be

 
act

ive
ly 

pro
mo

ted
. Sha

ll be
 

act
ive

ly 

pro
mo

ted
. 

40. 

Ag
ro

-F
or

es
try

. 
Ski

ll 
De

ve
lop

me
nt.

 
En

vi
ro

nm
en

tal
 

aw
ar

en
es

s. Sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

Sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

39. 

fue
ls.

 Use 

of
 

ren
ew

ab
le 

ene
rgy

 and 

Bi
o-g

as,
 

sola
r 

38. 

vil
lag

e 
ar

tis
an

s, etc
. 

Co
tta

ge
 

ind
us

trie
s 

inc
lud

ing
 

Sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

37. 
36. 

35. 

for all 
ac

tiv
i�ti

es.
 O

rga
nic

 
far

mi
ng

. 
Ad

opt
ion

 of
 

gre
en 

tec
hn

olo
gy

 

Rai
n 

wa
ter 

ha
rv

es
tin

g. 

Sh
all 

be
fac

tiv
ely

 
pr

om
ote

d. 
Sh

all be
 

act
ive

ly 

pr
om

ote
d. 

Sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

C
. 

Pr
om

ot
ed

 
A

ct
iv

iti
es

 

34. 

da
iri

es
, 

On
go

ing
 

Co
m

m
un

iti
es

 
aq

ua
cu

ltu
re and 

fis
he

rie
s. ho

rti
cu

ltu
re 

pr
ac

tic
es

 by
 

loca
l 

dair
y ag

ric
ult

ure
 

alo
ng 

far
mi

ng
, 

with
 

and 

etc
. 

33
 

32. 

po
ult

ry 
are

a b
y 

far
ms

 

he
lic

op
ter

, 
dro

nes
, 

Mi
cro

lite
s, 

co
rp

or
ate

 and 
co

mp
an

ies
. 

co
m

m
er

ci
al

 
liv

es
to

ck
 

ov
er the 

Ec
o-

Se
ns

iti
ve

 

Zon
e 

rel
ate

d to
 

tou
rism

 like flyi
ng 

hot air 
ba

llo
on

, 

ap
pli

ca
ble

 

law
s 

exc
ept

 for 
me

etin
g 

loc
al 

nee
ds.

 

Re
gu

lat
ed

 

(ex
cep

t 

oth
erw

ise
 

pro
vid

ed
) as

 

per the 

31. 

am
en

iti
es

. 

rule
s and 

30. 

of
 

ho
tel

s and 

lod
ge

s. 

Fe
nc

ing
 of

 
ex

ist
ing

 

pre
mi

ses
 

Re
gu

lat
ed

 as
 

per the 
ap

pli
cab

le 

law
s. 

29. 
28. 

sy
ste

m
s. 

Air and 

ve
hic

ula
r 

po
llu

tio
n. 

Dr
ast

ic 

Ch
ang

e of
 

Ag
ric

ult
ure

 

Re
gu

lat
ed

 as
 

per the 

app
lic

abl
e 

27. 

Bio
-M

od
lca

l 
M

an
ag

en
me

nt.
 

26. 

Ec
o-

\o
ur

isn
. 

Wa
sto 

Re
gu

lat
ed 

as
 

per the 

25
 

147 

ligh
t etc.
 

sha
ll be

 
act

ive
ly 

pro
mo

ted
. 

Pe
rm

itte
d as

 
per the 

ap
pli

ca
ble

 

law
s for use of

 
loc

als
. 

by
 

irm
s, 

Un
de

rta
kin

g 

oth
er 

act
ivi

ties
 

Re
gu

lat
ed

 as
 

per the 
ap

pli
cab

le law
s. 

and 

Es
tab

lis
hm

en
t o

f 
lar

ge
-sc

ale
 

reg
ula

tio
ns

 
ava

lla
ble

 
gu

lde
lin

es.
 

In
fra

str
uc

tur
e 

inc
lud

ing
 

civi
c 

Ta
kin

g 

me
asu

res
 of

 
mi

tig
ati

on
 as

 

per the 
ap

pli
ca

ble
 

law
s, 

law
s. 

Re
gu

lat
ed

 as
 

per the 
ap

pli
cab

le law
s. ap

pli
cab

le law
s. 

Ro
gu

lal
od

 as
 

per lho 
ap

pli
ca

blo
 

law
s. 

16



Sta
te as

 
per 

pro
for

ma
 

ap
pe

nd
ed

 at
 

An
nex

ure
 V

. the 31
 

Ma
rch

 of
 

eve
ry yea

r by
 

the 30" June
 

(7) The 

Mo
nit

ori
ng

 

Co
mm

itte
e sha
ll 

sub
mi

t the 
ann

ual
 

act
ion

 

in
 

its 
de

lib
era

tio
ns

 

de
pe

nd
ing

 on
 

the 
req

uir
em

en
ts on

 
iss

ue 

to
 

issu
e 

bas
is. 

De
pa

rtm
en

ts,
 

rep
res

en
tat

ive
s trom

 

ind
ust

ry 

ass
oc

iat
ion

s or
 

co
nc

ern
ed

 

sta
ke

ho
lde

rs to
 

ass
ist 

(6) The 

Mo
nit

ori
ng

 

Co
mm

itte
e may 

inv
ite 

rep
res

en
tat

ive
s or

 
ex

pe
rts

 

from
 

co
nc

ern
ed

 

Act,
 

ag
ain

st any 
per

son
 who 

co
ntr

av
en

es the 
pro

vis
ion

s of
 

this 
no

tfi
ca

tio
n. 

(5) The 

M
em

be
r-S

ec
ret

ary
 of

 
the 

Mo
nit

ori
ng

 

Co
mm

ite
e or

 

the 

co
nc

ern
ed

 

De
put

y 

Co
m

m
iss

ion
er(

s) sha
ll be

 
co

mp
ete

nt 

to
 

file 
co

mp
lai

nts
 

und
er 

sec
tio

n 19
 

of
 

the 

En
vir

on
me

nt co
nc

ern
ed

 
reg

ula
tor

y 
au

tho
rit

ies
. 

Mo
nit

ori
ng

 

Co
mm

itte
e 

bas
ed on

 
the 

act
ual

 

sit
e-s

pe
cif

ic 

co
nd

itio
ns

 and 

ref
err

ed
 to

 
the 

ac
tiv

itie
s as

 
spe

cif
ied

 in
 

the 
Tab

le 

und
er 

pa
rag

rap
h 

4 
the

reo
f, sha
ll be

 
sc

ru
tin

ise
d by

 
the 

14" 

Se
pte

mb
er,

 

200
6 and are 

fall
ing

 in
 

the 
Ec

0-S
en

sit
ive

 

Zon
e, 

exc
ept

 for the 
pro

hib
ite

d 

Ind
ia in

 
the 

ers
tw

hil
e 

Mi
nis

try
 of

 
En

vir
on

me
nt and 

Fo
res

t 

num
ber

 

S.0
. 

153
3 (E),

 

dat
ed the 

(4) The 

ac
tiv

iti
es

 

tha
t, are not 

co
ve

red
 in

 
the 

Sc
he

du
le to

 
the 

no
tif

ica
tio

n of
 

the 

Go
ve

rn
m

en
t of

 

en
vi

ro
nm

en
tal

 

cle
ar

an
ce

s 
und

er the 

pr
ov

isi
on

s of
 

the said
 

no
tif

ica
tio

n. 

Go
ve

rnm
en

t in
 

the 

Mi
nis

try
 of

 
En

vir
oh

me
nt,

 

Fo
res

t and 

Cli
ma

te 

Ch
ang

e for 
prio

r 

M
on

ito
rin

g 

Co
mm

itte
e 

bas
ed on

 
the 

act
ual

 

sit
e-s

pe
cif

ic 

co
nd

itio
ns and 

ret
err

ed
 to

 
the 

Ce
ntr

al 

ac
tiv

itie
s a

s 
sha

ll be
 

co
ns

titu
ted

 by
 

the 

Sta
te 

Go
ve

rnm
en

t. 

the new 

Co
mm

itte
e by

 
the 

Sta
te 

Go
ve

rnm
en

t and 

su
bs

eq
ue

ntl
y the 

M
on

ito
rin

g 

Co
mm

itte
e 

(2) The 

ten
ure

 of
 

the 

of
 

this
 

no
tif

ic
at

io
n.

 
6.

 10. 

De
put

y 

Co
ns

erv
ato

r of
 

Fo
res

tW
idl

ife
, 

Jaip
ur 

M
er

nb
er

-S
ec

re
lar

y. Me
mb

er 

of
 

the 
Sta

te 

Bi
od

ive
rsi

ty 

Bo
ard

 

M
em

be
r; Pra
dh

an
, 

Pa
nc

ha
ya

t 

Sam
ilti

, 

Ame
r 

M
em

be
r:;

 

7.
 

Ma
yor

, 

Jaip
ur 

Mu
nic

ipa
l 

Co
rpo

rai
on

 

M
em

be
r; 

6 

Re
gio

nal
 

M
em

be
r; 

5 

Ho
no

rar
y 

wi
ldl

ile 

wa
rde

n, 

Jai
pur

 

M
em

be
r; 

4,
 

One 

exp
ert

 in
 

Ec
olo

gy
 and 

En
vir

on
me

nt from
 

rep
ute

d 

ins
titu

tio
n 

Ra
jas

tha
n for a 

per
iod

 of
 

thre
e 

yea
rs. 

or
 

un
ive

rsi
ty cf

 
the 

Sta
te to

 
be

 
no

mi
nat

ed by
 

the 
Go

ve
rnm

en
t of

 
Me

mb
er;

 

3 

Go
ve

rn
ne

nt
 of

 
Ra

jas
tha

n for a 
per

iod
 of

 
thre

e 

yea
rs 

the fiel
d ol

 
wi

ldl
ile 

co
ns

erv
ati

on
 to

 
be

 

no
mi

na
led

 by
 

the
| 

Me
mb

er;
 

A
 

re
pr

es
en

tal
iv

e of
 

no
n-

go
ve

rn
m

en
tal

 

or
ga

nis
ati

on
 or

 
wo

rki
ng

 in
 Sub 

Di
vis

ion
al 

Of
fic

er,
 

Am
er 

1.
 

Di
str

ict
 

Co
lle

cto
r, 

Jai
pu

r 

S.
 

No. 

Co
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